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AT GT AT 3T AAF TR
CIEL T

T2 foeett, 12 SasT, 2021

BT, H. TW%.2-63/THUATHTAE/AAT. FREAR Tt X wodi/RRN./2020.—@Tar qeam &
AT ATerf=aH, 2006 (2006 FT T&ATEH 34) il T 92 i ITLTT (1) F T TATOTT T, AT
T AT AT TS TEHROT (FRIATT FT TAZT TAT ATH AT 3T AATAF T 6T TT63T)
Terrge AfF=H, 2020, 9RAT @R qEAT ST AEE IR &l Afaeg==r |, ®e & U%h.2-

63/ THTRTETETS AT, FTCATT THET ST TR, /2020, qTEE 27 STEd, 2020 FTT, W % T,
FETITI, 9INT 3, G 4 § Yhr19rq foram 117 o1 [red 37 =atwat /1, S 3939 yrfaa g it g9maer
off, 39 AT & ! I ATSLAAT Fl FATAY FIA ATl TSI 6l (AT STAAT Bl IqAee FIT &f TAT
off, |7 faa1 T srater ST TATHT % & AT i AT FT AT B Tw o,

AT I TSI T ITaat STt 7 03 Rrawaw, 2020 FT ITrey F7 &7 TS off:

T IFT T EAHIHT % TFave § S9ar § STed ey i AT 9% A 7 QT e a7
AT STferERT g o= # o T g

A A, AT GT AT 37T AT TTTAFTOT I ATAAIT AT g2 15 F |77 a5 41T 92
FT ITITRT (2) F @ (F) T V& ARAT HT STANT Fd gU ATLAT GTe GLAT ST qIF T
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(FTLETE T HAGTT TAT AATIAF THTT AT AT G =l T0a1) AT, 2016 # Herrgs w3 & foru
ot AR aamar g, aatq-
IEIERES
1. ey W i} Y- (1) =9 ARt &1 |ferg am T arer 2T 3 719E TiEEwor (FEr
FT AT TAT TATAF AT S TATAF T 6T THHAT) TgAT Herrge f&af=aw, 2021 21
(2) T TSAT | I TR il AEF | T g0
2. ATET G AT 37T | ATIAFIOT (FTLETE AT HSAGIE TAT AT FIATT A FATH G T
whekam) faff=m, 2016 -
(F) fafF=w 11 % 39- AfATT (1) 7§ “TFH-TAgrs” ga=ai & T+ 92 “IU-Tagre” o @ ST
(@) fafaaw 12 & 3u-fafaaw (1) % v w Fefofaa se-REHa @ -

“(1) astTae |qETT =1 aTF Tt i SH0 A TTET FEGHA! G 74F AT JT A6 T 6
FEAeT o T H AT NI AT I FATUIAT ST I5% & FFH § FF 9 H1F Qa9) 09 qaedi &l
giR=Tier #r ST

st THeret, e T STfeehTy
[FarsTTa=T 111/4/3191./456/2020-21]

feoqur: g fafaas wa % TS, SETETer # AfegEaT eAid WL §. UF 1-63/TRUHUHULTL/AT AN,
FILATE THAT 3T TqdT/ T7-2015, ariig 2 feawae, 2016 gy Thriora &0 1w o)

FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA
NOTIFICATION
New Delhi, the 12th January, 2021

F. No. F.2-63/FSSAI/Tr. Business SC and SP/Reg/2020.—Whereas the draft Food Safety and
Standards Authority of India (Transaction of Business and Procedures for the Scientific Committee and
Scientific Panels) Amendment Regulations, 2020 were published as required by sub-section (1) of section 92
of the Food Safety and Standards Act, 2006 (34 of 2006), vide notification of the Food Safety and Standards
Authority of India number F.No.F.2-63/FSSAI/Tr.Business SC and SP/Reg/2020, dated the 27" August,
2020, in the Gazette of India, Extraordinary, Part III, Section 4, inviting objections and suggestions from the
persons likely to be affected thereby, before the expiry of the period of sixty days from the date on which the
copies of the Official Gazette containing the said notification were made available to the public;

And whereas the copies of the said Gazette were made available to the public on the 3™ September,
2020;

And whereas the objections and suggestions received from the public in respect of the said draft
regulations have been considered by the Food Safety and Standards Authority of India;

Now, therefore, in exercise of the powers conferred by clause (d) of sub-section (2) of section 92 read
with section 15 of the said Act, the Food Safety and Standards Authority of India hereby makes the
following regulations to amend the Food Safety and Standards Authority of India (Transaction of Business
and Procedures for the Scientific Committee and Scientific Panels) Regulations, 2016, namely:-
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L.

Regulations

Short title and commencement.-(1) These regulations may be called the Food Safety and Standards
Authority of India (Transaction of Business and Procedures for the Scientific Committee and Scientific
Panels) First Amendment Regulations, 2021.

(2) They shall come into force on the date of their publication in the Official Gazette.

In the Food Safety and Standards Authority of India (Transaction of Business and Procedures for the
Scientific Committee and Scientific Panels) Regulations, 2016,-

(a) in regulation 11, in sub-regulation (1), for the words “one third”, the words “two third” shall be
substituted;

(b) in regulation 12, for sub-regulation (1), the following sub-regulation shall be substituted, namely:-

“(1) The draft agenda of the meetings of the Scientific Committee or Scientific Panels shall be
drawn up by the Secretariat in consultation with the Chairperson of the concerned Scientific
Committee or Scientific Panel and circulated to members at least ten working days before the
meeting.”.

ARUN SINGHAL, Chief Executive Officer
[ADVT.-111/4/Exty./456/2020-21]

Note: The principal regulations were published in the Gazette of India, Extraordinary, vide
notification number F. No. F.1-63/FSSAI/Tr. Business SC and SP/Reg/2015, dated the
2™ December, 2016.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  iinoae




		2021-01-14T15:40:23+0530
	SURENDER MAHADASAM




